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New Delhi this the 26tii day ot nay, 2uu4

Hon'ble Shri Sarweshwar Jha, Member (A)

P-L„Arora.

S/o late 3hi" 1 R. S -Kambhi r ,,
now resident of 303. Kanoonyc.'
Apartment, 1.P-Bx tension, Near
Parpargan j Biepot,, Del hi lluu :;M

(By Advocate Shr i H_F'.ChaKravot ty )
VBRSUS

1. The Union of India through
The Cha i r ma 11, Ra i 1wa y Boa t <J,
Principal Secretary to Govt-
of In d i a. Mi n i st r y o f Railways,
ail Bha wa n , Ne w De 1 h i -CJ1

2. The General Manager-,
No r t fI Ce n t r a 1 Ra 11 wa y ,
A1lahabad.

3 TI'le Di Vi s i on a 1 Rail way ManagtJ t ,
North Central Railway, Allahabad.

„ Ai:'i.>l 1c;an t

. i^esponcien ts

0 R 0 E R (ORAL)

Heard tfie learned counsel for the applicant.. 1Ins

OA has been filed by the applicant witfi a prayer tfiat tfie
respondents be di i-ected to re 1ease the amoi ii'i f.s as

detailed in Para 4„18 of the OA and also in his

representations which ai e placed at Annexures A-3, A ^

and A-5.

2„ The facts of tlie rnatte'r, br iefly, are that the

applicant, who had initially joined Northern Railwav ir,

1962 and who had rendered 34 years' servi.ce m the

Railways, befoie ;ie superannuated on 30 ., v. l';^96 , nas nu...

been paid his ret.ral dues after deducting -he amount as

ordered to be deducted from his DCRG vide or-der of

the respondents dated 13.11..2003 (Annexure A 2),. t is



i've'J tliat: u i pu i "iuaiice of i.i i;; oi dei passed b'V "i;he

PresidenL on tiic basi:;;. of tiie report of the fnguiry

Officer appo-iriLed to inquire irito the ';;fiar ge levelled

againsL ap^'l i carrt, fiis enf i iM UCRG; was oi'deretJ to i;;-;:?

forfeited and also a L of lb (Jii his pension i'oi a

period of two year:;... Resi.:)on den Ls. were require^;) be.-

release tiie ehJier- amounts acc::iuinq to i,lie appl.Leant oin

fiis retirerneriL oii superannuation., Tfir; tnatter fias beeri

followt:»d up ijy tfie applicant vide his detailed

representation:,:. (;laceci a1:: Annexures A 3., A ••I and A-S , Iri

th(;:se representations the applicant ha:s qiven detail::?, oi

the amount wfiic:h are due to him and shorrid have been t>a,i.d

by the r espon<,ierrts on fiis t et i rfc::riien t. It is surprisinq

tfiat tfie appl, icatil: fias not received any reply I r om tfie

r s p o n d e n t s s o f a i s

3,.- Utider- ttiese ci i cumstances, tl ie pr oper course

v.joui(:! be to dispose of this OA at the admission stage

itself witli a dii ectiori to blie r espondents to consi':let

tfie representations, which have already beeri submitte<,i tc,:'

tliem and liave !„:.eeri pending for quite soine time, together

witbi this OA treating it as an additional representation^

a11 d d i spo:;.e t fiein o f i t fi r e f e ren ce to r i„j 1es, an <:i

instructions oii tfie :::.ubject f>y issuing a reasonec' and

::.peaKirr,i order witfiin a period of two months f i om bht;

date of receipt: of a copy of this order. Learned counsei

for tfie applicant at tfus stage lia::, submitbe<,! fhal,

alr^eady seven year :-:, fiave eiap:sec; arid^ tfiei ef i;,3re, a mucli

sfiorter time L:'e given ti:j the |-esponderO.s to mal\e f,fiese

payments., ilii::; fia:.;, beeri consi der ed^ arid i.ri order 1,,'
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ensure that thie respondents do not get any further reason

to delay the paymerrL any longer, they are being allowed

two months' tiine to consider and dispose of the matter

sK

•i Wi 11-1 this, t h e i) A s t a n s d i s p o s e d o f

( Sarweshwar Jha )
Member (A)


